| TEM NO 24 COURT NO. 3 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).12870/2005

(From the judgenent and order dated 17/05/2005 in CMAP No. 32321/2005 of The H GH
COURT OF JUDI CATURE AT ALLAHABAD)

SHI vV KUMARI DEVI Petitioner(s)

VERSUS

KHATOON BI BI AND ORS. Respondent ( s)

(Wth appln.(s) for exenption fromfiling OT. and with prayer for interimrelief )

Date: 04/07/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE D.M DHARMADHI KARI
HON BLE MR JUSTICE S.H KAPAD A

( VACATI ON BENCH)

For Petitioner(s)

M. P. Narasi mhan, Adv.

For Respondent (s)
For RR 1-3. M. Shrish Kumar M sra, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER

As the High Court is already seized of the matter, we decline to interfere
with

t he i mpugned order. Let the petitioner approach the H gh Court. The special |eave

petition is dism ssed accordingly.



(J.S. Rawat)

Court Master

(Phool an Wati Aror

Court Maste



